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GOVERNMENT OF KERALA

Law (Legislation-C) Department

NOTIFICATION

In pursuance of clause (3) of Article 348 of the Constitution of lndia'

the Governor of Kerala is pleased to authorise the publication in

the Gazette of the following transiatiou in English language of the

Kerala Municipality (Amendmen$ Ordinance' 2019 (18 of 2019)'

No. 4726lleg.C1 12019lLaw '

Dtr t ed' T h i r ttvu tt u nt httpttt' a tn'

2ntl lvlurch, 20l9

I Sth Kumbhun, 1194

T-iTPlu, t gu',,,. I 9 4 t t'

By order of the Governor'

B. G. H,cntNlonnNerH'

La* Secretary'



[Translation in English of .zors-oEl c6,tog oJcflfiDldoer€n @eornaft1sc6<rlllm{drnj" published under the authority ol the Coueiror.l

ORDINANCE No. l8 OF 2019

THE KERALA MUNICIPALITY

. . (AMENDMENT) ORDINANCE, 2OI9

Promulgared by the Covemor of Kerala in the Sevenrierh year of the
Republio of lndia.

,AN

further n amend th,e Kera:r:::;::,, Act, 1ee4 t
' Preamble,-WHe nees, it is expedient fufther to amend the KeralaMunicipality Act, 1gg4 (20 of 1994) r"r ,rt" p".p"r", hereinafrer
appearing;

. Olo Wnenees, the Legislative Assembly of rhe Srate of Kerala is not
is session, and the Govemor of Kerala is satisfied ttut 

"ircu 
.t n"lr;;

which render it necessary for him to take immediate action;

. Now, Tnenerone, in exercise of the powers conferred by clause (l)
of Article 213 of the Constitution of India, the Governor of Kerala is .
pleased ro promulgate the following Ordinance: _

l. Short title and commeicemenr.:_( 1) This Ordinance may be
called the Kerala Municipality (Amendmenr) Ordinance, i019.

(2) lt shall come into force at once.

2. Abt 20 of 1994 to be tempororily amended._D.ting the period

:l^ofntion of this Ordinance, the Kerala Municipality Act, 
'l 

994 (20 of
1994) (hereinafter referred to as the principal Act) shall have effect
subject to .the amendment specified in section 3.

?1lx9ol,tg



326'-,ln section 326 of the principal Act'' 3. Amendment ol section

aftgr sutssection (4), the following sub-s€ction qhall b€ insprted' mrnely:-

*(5) Notwithstanding anything contained in this Act or any other

tr* ro, ti" ti." being in i'-;' f"; the purpose of carrying out the '

or""iri"tt "-rained 
in sub-section (4)' the Governmelt.ltrllt have the

;;;;;';;r;k" ;ver anv land beloxging to the Local self Government

ilffi;;;;ht"h th" p.q""t ut tdlinta in said sub-section is proposed'

i" t" i.Of".*,"a, by publishing a notif'rcation in the Offrcial Gazette'"'

P. SATHASIVAM,

GOYERNOR.


